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ORDER

Per B.R. Baskaran (AM) :-

The assessee has filed this appeal challenging the revision order
passed by the learned PCIT for A.Y. 2016-17 under section 263 of the L.T.
Act.

2. The assessee has moved an application stating that it prefers to

withdraw the appeal.

3. We heard the learned DR. Since the assessee pleads to withdraw the

appeal, we allow it to withdraw the appeal

4. In the result, appeal filed by the assessee is dismissed as withdrawn.

Order pronounced in the open court on 20.10.2022.
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